IN THE CENTRAL ADMINISTRATIVE TRIBUNAL:HYDERABAD BENCH:

AT HYDERABAD--

R.AuNog, JX  ©OF 1999 jn OA.No.443 OF 1997,
KR.pio- 6’77/1‘}'9?

DATE OF ORDER:26=-2+1559,

BETWEEN:

K.R hun tho ootRBViEU A licant
H/QE%.otéﬁu.144, Methodist Colony, PP

Beside Burya Mansion, Kundan Bagh,
Begumpst, Hydasrabad.
. And
1. Union of India, rep., by its
Sacretary, Minister of Finance
(Dept. of Reyenue),Central Board
of Direct Taxes, New Delhi.

2. The Chief Commissionsr of Incoms Tax,
A.P.,Ayakar Bhavan, Basheerbagh,Hydarabad.

3. The Selection Committae for Sportsmen
recruitment, C/o Office of the Chief ~—

Commissioner of Income Tax, B8th floor,
- Ayakar Bhavan, Basheerbagh,Hyderabad.

... .Raspondents

COUNSEL FOR THE APRPPLICANT :: MBe,M,Tirumala Rao
COUNSEL FOR THE RESPONDENTS :: Nr.V,Bhimanna
CORAN :

THE HON'BLE SRI R.RANGARAJAN,MEMBER (ADMN)
AND

THE HON'BLE SRI B.S.JAI PARAMESHWAR,MEMBER (JUDL)

: DRDER:

ORAL OROER (PER HON'SBLE SRI B.5.JAI PARAMESHWAR , MEMBER (3

Nons for the Applicant.

T

.-...‘..2




/®
-2-

2. The applicant has filed this application praying
to review tha Order dated:29-12-1598 passed in 0.A,
No.443 of 1987. By the seid Order, we dismissed the
OA.

3. The applicant while seeking review of the said
Urdef has mainly contended that, one Chakrevarthi,
who was selected against Sports Person Quota had.
refusad to join the post of UDC and that in his placs
the raspendent—authoritias should have offersed him

the appointmant for the post of UDC.

4e It ie not mads clear, whethsr the respondent-~
authorities had prepared select panel including

waiting list indicating the name of the applicant.

Ad

If that waé so, then the respondents should have
themselves offe;edt;ppnintmant on Chakravarthi refﬁsing
to report for duty as UOC., In the absence of any

such clear contention as to the preparatesy of selact
panel, we cannot give any such direction to the
respondants to offer the appoiﬁtmant'ta tha applicant

on the ground thet one of tha selected candidates had

refused to report Pdr duty.

S. The said ground also cannot be a new matsrial
or any frash consideration for reviswing the Order.
Weg Pind no errer appafant on the record and we havse

considered the method of selsction by the respondent-
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authorities for appeintment against Sports Person
Quota.

6. In view of the matter, the RA is dismissed.

No order as teo costs.

.5.JAI PARAMESHWAR) (R.RANGARAJAN)

N~ MLpBER (3UDL) MEMBER { ADMN)
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